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&hri P.T.Thiruvengadam, Hon'ble Member(A)

been distharging

The applicant claims that he had
the duties of Post Graduate Teacher (Drawing) since
1.10.1964. The scale applicable for such - Fab,

Teachers  at that time was Rs.250-470.  He

Bl g fitted ' in a Yoder scale and was ‘given the benef’

the PGT  scale only from 2.1.1974. This 04 has Deen

$iled for the conferment of the higher scale for  the

period from 1,10.1964 to-2.1.1974, by extending Ane



fits of the judgment dated 5.1.1994 of the High

Ry T e

Guft of Delhi in LPA of 73/80 in the matter of Shri

R.Khan Versus MCD & Others, Delhi’ﬁdmﬁnistratﬁen‘

g1 AL the stage. of admission, We took up for
consideration the issue regarding 1imitation.  The
learned counsel for tHe applicant argued that the
-beﬁe%it_ claimed has bheen given iﬁ the case of aﬁéﬁhen_
teacher Jjunior 1o the appWicént in pursuance 'to.:the:
6rdersvdf the-Defh% Higher Court, referréd here%n,r‘fh@'
' appﬁﬁcant had représénted for a similar benefit but ihe
respondents have not Fép1ied to him. It is the césé of
the applicant that thé cause of action arese . On
- 544.1994  and hence, this- OA cannat be barred by

Timitation.

‘3. Me are net conyinced by the argument of the
: kearned 'counse1 for the applicant. Hon'ble Supreme
£ i had heid i Bhoop Singh s, UL {07 1992(3) €
3&2} that the judgment and orders of court in other

cases do not give cause of action.

e

g 0T Ex.ocBp. Harisw Uppal ¥s. UOI £J1 1994(3)

1263, the Apex Court has obeerved that the parties

should pursue their rights and remedies promptly and
Lonag sleep over them. 1f they choose 1o sleep over

their rights and remedies, the court may well choose to

decline to interfere in its discretionary jurisdiction,
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